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14.24 hrs.

PETROLEUM PIPELINES (ACQUISI-
TION OF RIGHT OF USER IN LAND)
AMENDMENT BILL

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
Madam. I beg to move:*

“That the Bill to amend the Pet-
roleum Pipelines (Acquisition of
Right of User in Land) Act. 1962 be
taken into consideration.”

It is well-known to the House that
the Kudremukh Project is a very im-
portant project and it has to be com-
pleted in a record time on a priority
basis.

14.25 hrs.
[SuRry S. D. PaTtIL in the Chair]

This is an additional pipeline for
transporting petroleum. Powers are
already vesied with .the Government
but these are additional powers {o be
taken by the Government. Therefore,
this Bill has come as an amendment of
the earlier one. 8o, I would request
ihe House to take this into considera-
tion.

MR. CHAIRMAN: Motion moved:

“That the Bill to amend the Pet-
roleum Pipelines (Acquisition of
Right of User in Land) Act., 1962 be
taken into consideration.”

SHRI KRISHNA CHANDRA
HALDER (Durgapur): The Bill seeks
to extend the coverage of the principal
Act by providing the system of pipe-
line for transporting of other minerals
apart from the existing provision for
petroleum products. Before extending
the provisions of the Act, it would have
been better if the Government would
have paid some attention to the work-
ing of petroleum pipelines in the coun-
try. The petroleum pipelines scandalg

Petrolewm Pipelines
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User) Amdt. Bill

were among the most prominent

were brought to light during the

gress regime in the past. The Takh
Commission was appointed to inqui
into the scandalous state of affa|
which highlighted losses of several lakb
of rupees to the Government. The find|
ings of the Takkru Commission are
perhaps now gathering dust in tne
official shelves. The Parliament hat
no idea, rather Parliament was neve!
informed, about the steps taken by th:
Government to rectify the m:“t~
after the findings of the Takkru
mission were submitted to the

gress Government. There was se
apprehension that the entire mat
was hushed up and the officers invc

ed were allowed to get away vijth
booty. It is necessary that all th,..
facts should be brought before the
public by the Janata Government s¢
that colossal misuse of power. by th
top officers can be stopped in future-
If the Government had brought thi
Bill after rectifying the mistakes ¢
the past Bill, it would have seen by tht
people in g different perspective. Th-
technique of transport of bulk 1
erals by pipeline is g highly sophistic
ted fechnique. Some more though’
should have been given by the Govern-
ment as to whether this system shan!
be introduced in India in tnday's ¢
cumstances. If the minerals are tra:.
ported by traditional methods, it wor
give employment to several thousana
of workers. The proposed technique
of transportalion of mineral through
pipelines will prevent generation of
new jobs. If such high technological .
devices are introduced, the task of
achieving full employment in ten years
will be greatly jeopardised. I would,
therefore, request the Governmeni (o
reconsider  the introduction of suc
highly fechnical devices and furthe:
consider whether  these jobs can h
done with use of manual labour so thq
growing unemplovment in the countr
is at least arrested 1o some exter.
The Kudremukh Iron Ore Proje!

*Moved with the recommendation of the Vice-President acting as

President.
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where this technique is initially being
introduced ‘will only help the foreign
rompany who will sell the machinery
‘o India. Instead if the Government
Jnakes an effort of using labour inten-
sive methods it will increase the pur-
chasing power of the people and boost
-he domestic market. Therefore, the
Sovernment should give some more
consideration to this aspect. The prin-
ci;‘rl act itself does not provide ade-
quiite compensation to the ponr pea-
““ts whose land is acquired for the
Jose. At times suitable alternative
\ es are also not provided to them.
This only adds to the gravilty of the
yroblem. It is necessary that the gov-
rnment should make some efforts to
hange its attitude in this regard, so
‘hat the poor people in the villages
whose land is acquired, are not faced
with destitution. While providing for
the remova) of the construction on the
land acquired by government, this Act
assumes added importance, There-
fore, I would request government 1o
make a break with the hapha-
zard manner in which the Congress
government was tackling the issue in
the past, so that government could
take a more pro-people attitude on
‘g‘uch an issue.

SHRI BIJU PATNAIK: I do not
understand what the hon. Member is
trying to convey. As he himself says,
the pipeline is being laid to carry the
glurry of concentrates from the iron
7re belt to the harbour for onward
rransmission by ships to Iran. Does
he suggest that this should be carried
by head-loads by labour all the way
from the quarry to the port? That is
‘hOw you can use Imore manpower.
(Interruptions) There is only one way.
Fither 'we carry by the pipeline by
making it slurry, or by millions of
labour with head-loads across the
mountains. There is no other way.

SHRI KRISHNA CHANDRA HAL-
DER: If the alternative suggestion is
accepted by the government, it can be
done.
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SHRI BIJU PATNAIK: Obviously
so. Therefore, saying that this is
going to take away the employment
potential is incorrect, because quarry-
ing will itself provide the potential.
The maintenance of the pipeline will
provide it and the bill amply provides
for proper compensation to be paid, to
be fixed by no less a person than the
district judge, if the pipeline removes
buildings or fills up wells etc. 1 hope
you will have no objection to this.

SHRI KRISHNA CHANDRA
HALDER: I want to know whether it
will apply to other iron ore mines also
in future ag well,

SHRI BIJU PATNAIK: Yes. This
is an enabling bill to carry through
pipelines materials other than petro-
leum and petroleum products. That is
all which it seeks to do at the mo-
ment. It will be brought about for the
same purpose for which this House
has given powers to the government
in the case of transportation of oil and
oil products through pipelines. There
is no difference. )

MR. CHAIRMAN: There are no
speakers. The question is:

“That the Bill to amend the Pet-
1oleum Pipelines (Acquisition of
Right of User in Land) Act. 1962 be
taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: We shall now
take up clause-by-clause considera-
tion. ‘The question is:

“That Clauses 2 and 3 stand part
of the Bill.”

The motion was adopted.

Clauses 2 and 3 were added to the
Bill.
Clause 4—
(Amendment of section 2)
MR. CHATRMAN: Now Clause 4.

There is one amendment from Mr.
Gotkhinde.
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SHRI BIJU PATNAIK: On this
amendment I believe I have already
explained the matter to Shri
Gotkhinde. I do not think he will
insist on moving it.

SHRI ANNASAHEB GOTKHINDE:

would not move it. I would seek
to know whether there willl be
multiplicity of proceedings and con-
tradictory recommendations.

SHRI BIJU PATNAIK: As I have
already explained to the hon. Mem-
ber, we have put in the words ‘in
the same area’, because there may
be different authorities operating in
the same area. There are 2 different
companies, viz. Caltex and Indian
Oil. They are 2 different corpora-
tions operating in the same area,
That has to be provided for. Along
with this, an iron ore line has to
come under a different authority.
And it will create further complica~
tions. Therefore, the bill seeks to
provide for different authorities in
the same area or in different areas.

MR. CHAIRMAN: The
is:

question

“That Clauses 4, § and 6 stand
part of the Bill.”

The motion was adopted.

Clauses 4, 5 and 6 were added to the
Bill.

Clause 7—
(Amendment of section 6)

SHRI ANNASAHEB GOTKHINDE:
I beg to move:

Page 2,—
omit lines 20 to 23. (2)

The hon. Minister was quite
generous in explaining the provisions
to me. I am glad the intention of
the Government is to safeguard and
protect the interests of the users and
occupiers. Therefore, I am not
pressing this amendment.

MR. CHAIRMAN: Has the hon.
Member the leave of the House to
withdraw his amendment?

User) Amdt. Bill
SOME HON, MEMBERS: Yes.

Amendment No. 2 was, by leave,
withdrawn. '

MR. CHAIRMAN: The questinn
is: !

“That Clauses 7 and 8 stand part
of the Bill.”

The motion was adopted.

Clauses 7 and 8 were added to the
Bill. :

Clause 9—

(Amendment cf section 9)

SHRI ANNASAHEB GOTKHINDE:
I beg to move;

Page 3. line 26,—

for “the costs” substitute—
“the reasonable costs” (3)

Though the Minister tried to convince
me, still my doubts are there. If the
intention is 1o safeguard the interests
of the owner or occupier, that will not
be safeguarded unless and until my
amendment is accepted. I will make
my point clear. The provision reads:

“....the Court of the District
Judge within the local limits of
whose jurisdiction such lang is st
ate may, on an application made
it by the competent authority ¢
after holding such inquiry ag it m
deem fit”

—what is the court called upon fo a
The provision says:

“....cause the building, gtructur
reservoir, dam or tree to be remov
ed or the well or tank to be fille
up....”

That is the main function entrusted
to the Court. So far as the fixation ¢
the cost is concerned, there is no op-
tion left to the court. It has to fix
whatever cost is determineq by the-
competent authority.  Therefore, I
would request the Government to
accept this particular amendment. In
that case, whether the cost determined
by the competent authority is reason-
able or not would be determined by
the district court.
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wt ©  SHRI BIJU PATNAIK: The amend-
dn. ‘ment moved by the hon. Member
-,-o’ ' really does not cover that point at all.
0 _ In that case, he should have stated
Jng  ressonable cost, as may be awarded
s by the District Judge’. When the
¢ Dustrict Judge holds some enquiry for

PREVENTION OF PUBLICATION OF
OBJECTIONABLE MATTER
(REPEAL) BILL

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): 1 beg to move:

the removal of buildings, he also holds

:  enquiry on the buildings put up and
¢ the cost.  So, it covers both the things,
Whaut the hon, Member has in mind is

. the protection of the tenant, the owner
T &the land or the building or what-
er is sought to be demolished. I

A \ve no doubt that the Government
Th Ve taken good care to protect the
) prests of the affectegq people. This

):.: ‘ernment does not, like the pre-
‘he s Government, take over any
"ha erty at any price. That is not the
wh tion of this Government. Ip view
. a4 ~ +hat, I would request the hon.

Member to withdraw higs amendment.

SHRI ANNASAHEB GOTKHINDE:
1 want to withdraw my amendment.
"I seek leave of the House to withdraw

it.

MR. CHAIRMAN: Has the hon.
Member the leave of the House to
withd:aw his amendment?

=" SOME HON. MEMBERS: Ves.

SHAmendment No. 3 was, by leave,
uandes withdrawn.
irying
‘the 'MR, CHAIRMAN: The question is:
elu . “That Clauses 9 to 11, Clause 1,
‘T€{the Enacting Formula znd the
T8l MPitle stand part of the Bill”

ane
!
by | The motion was cdopted.

+
h..:m'-- lauses 9 to 11, Clause 1, the Enacting

cormula and the Title were added to
(Im Bill

SHRI BIJU PATNAIK: I beg to
move: oh|
“That the Bill be passed”,
MR. CHAIRMAN: The question is:
“That the Bill be passed”.
The motion was adoepted.

“That the Bill 10 repeal the Pre-
vention of Publication of Objection-
able Matter Act, 1976, be taken into
corsideration.”

At this stage I do not want to say
very much on thig subject because the
purpose of this Bill is obvious. We
holg that during the last 19/20 months
there has been a very serious en-
croachment into the freedom of the
press and this particular measure,
namely the Prevention of Publication
of Objectionable Matter Act, which
was adopted during the period of the
the emergency constitutes a very
serious crosion of the freedom uf the
press.

[MR., DEPUTY-SPEAKER in the Chair]

It is, therefore, that the Government
has decided to include this among the
first Bills to be introduced in this
House. T commend it to the House
with all the emphasis at my command.

1 would like to say that our belief
in the frecdom of the press is not a
matter of policy. It is an article of
faith with us because we hold that
without the freedom of the press,
democracy is meaningless, and if the
Prevention of Publication of Objection-
able Matter Act remained on the
statute-book, freedom of the press
would be an illusory thing, it would
have no meaning whatsoever,

This is the brief statement that I
wish to make at this stage.

MR. DEPUTY-SEPAKER:
moved:

“That the Bill to repeal the Pre-
vention of Publication of Objection-
able Matter Act, 1976, be taken into
consideration.”

Motion



